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CENTRAL ADMINISTRATIVE TRIBUNAL _ ALLAHABAD _BENCH
ALLAHABAD .

Allahabad this the g}h" day of 1996.

Hon'ble Mr., Justice B.C, Saksena, Vice-Chairman
Heni*ble Mr, S, Da t minigtrative Member.

1, Original lication no. 260 of 1992.

Shiv Narayan Pateri{a, S/o shri R.R. Pateriya, R/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur-

s Applicant.
Versus

i. Union of India tﬁrough Gereral Manager, Central
Railway, Bombay, VI.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay .

iji, Divisional Railway Manager, Central Railway, Jhansi.

+e+ Respondents
Alongwith

2 Origingl Application no. 261 of 1992.

Ghanshyam Dass Chaurasiya, S/o shri H. Chaurasivya,
R/o 9, Ganesh Bazar, Jhansi.

+os Applicant.

Versus

i. Uni»n of India through General Manager, Centrsl
Railway, BombayyT.

ii., Chairman, Railway Service Commission {Known as

Rzilway Recruitment Board now), Bombay Central,
Bombay.

ses BRecpondente,
2. Criginal Application no. 262 of 1992,

Famas 1anwer Tripethi, $/o0 $ri H.L. Tripathi, R/o 4,

Sajeinban Kairkil, Jhansi.
.. Arplicant
Versus
-7 Tefig through Gerorsl Yangger, Cernril

: 3 Ve -
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ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Cenatral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

+.. Respondents.
%. Original Application no. 203 of 199z,

Rar Kumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bit.ari ji ka Mandir, Babina Cantt, District Jahnsi.

" Applican't.

Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known

.as Railway Recruitment Board), Bombay Central,
Bombay.

) Rpspondents.

&. Original Application no. 264 of 1992.

Rakesh Kumar Srivastava, S/o Sri V.P. Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

e.. Aoplicant.
Versus

3. Unicn of Ipdia, throuagn seneral Manager, Central
Railway, Bombay VI.

ii. Chairman, Reilway Service Comnission (now known -
as Rallway Recruitsert Zogrd;, Bombay Central,
BOmbaY VT.

1ii. Divisional Kal iway Manager, Centrsl Pailway, Jhansi.
P RESpﬂndentS.

6. Original Aprlication no. 26° ~f 1972,

i

Km., Altks Wakero-ar, [/> Szl V.3, ws<arsar, /o 49

Narsinan Bao T-riva, Jha-oli.
Ao lvart

Vieywe -
v"‘- PO )

i. Unizn of 1. 'T_-.: T hr o TP erers S f;entral

cesen/=




o /l 3 /]
Railway, Bombay VI.

ii. Chairman, Railway Service Conmission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

... Respondents.

4. Original Application no. 266- of 1992.

21
d
L]
g

OO0

i Kymar Agarwal, s/o shri N.C. Agarwal, R/o 45,
w i r

1y&ﬂ&, SiIGHID . e
e Applicant.
versis

i. Upion of India through General Manager, Central
Railway, Bombay VI. ' ‘

4. Chairman, Rallway Service Commission ( now known as
»n - Railway Recruitment Board), Bombay Central, Bombay.

jii. Divisional Railway Manager, Central Railway Jhansi.

... Respondents.
0.A.2eT of 1492

@+ Avdhesh Kymar Vaidh, S/o Shri U.S. Vaidh, R/o 131
Devri Mohalla, Ranipur, District, Jhansi.

... Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ji. Chairman, Railway Service Commission (now known
ag Railway Recruitment Board) , Bombay Central,
Bombay.

n ... Respondents.

q. Orizinal Applicetiorno. 268 of 1992.

Satya Prakash Dubey, s/o Sri B.P. Dubey, ¢/ o Bunde lkhand
Medical Stores, Nariya Bazar, Jhansi.

ee e iippliCan't.

Versus

i. Union of India through General Manager, Ceniral
Paitwayv, Bomhay VI,

i . Ch “roa., wailway Scowvice Commigsion {(now ¥oown
- ig:lwas =oruitmert Boerd), Bombay Central ,

x%*% Bommav. \

S 2
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)0 . Original Application no. 269 of 1992

Sripal Singh, s/o Shri Rajjan Singh, R/o Post and Village
Chirhul, Distt. Etawah (U.P.).

... Applicant.
Versus
i, Union of India through General Manager Central
Raulway, Bombay VT.
1i., Chairman, Railway Service Commission é:ow known

as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

.+. Respondents,
1{ . Original Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastave, R/o
86 “handra Shekhar Azad, Garesh Ba:zar, Jhassi.

e Appli':an't.
Versus

i. Union of India through General Manager, Centrsl
Railway, Bombay VI,

ii. Chairman, Railway Service Commission (now known
as Rsilway Recruitment Board), Bombay Central,
Bombay.

iii, Divisional Railway Manager, Central Railway,
Jhansi,

o«« Respondents.

17. Origingal Applicstion no. 271 of 1992.

Przkash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
Pogt Bhamboisir, Tehcil Talhehat, Distt. Jhansi.

R Applicarlt.

Versus
i, Jnion of India through Ceneral Kanager, Central
neilvar, Lombay VT,
iin ::sﬁ.iin,":-fif. I\‘ail\r\’ay Ser“-’i-"e C:“:Tission &”I}v‘, anWn

és HBollway Recruitrent Bsard), Bombay Central,
ambay., ‘

i

\

o e/
o e cewrjm
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Divic<ional Railway Managér, Central Railway,
Jhansi.
Respondents.

_\

iii.

272 of 19920
Lal Mjshra, R/o

12 Original App lication no.
Jai Prakash Mishra, s/o shri Madan Mohan
81, Daragacth, Jhenel,

. Applicant-

o4

) Versus
al Manager, Central

i. nion of India through Gener
Railway, Bombay VT,

service Commission ( now known

ment Board), Bombay central,

jj. Chairman, Railway
as Railway Recruit

Bombay.
Divisional Railway Manager, Central Railway,

iii.
Respordents.

Jhansi.

1. Original Applicstion no. 273 of 1992.
Sayyed Aiza] Mohammad, S/o Shri S.l. Mohammad, R/O
682/6, Tondon Compund, Civil Lines, Jhansi.

... Applicant.

Versus

n ~f Indk a t hrouch General ManageT, Central

ce Commission,(now known
Central,

Railway Servi
Re cruitment Board), Bombay

is UniO
Railway, Bombay VI.

ii. Chairman'
as Railway

Bombay.

Divicional Rallway Managel, Central Railway,

Jhahsie
Respondents.

L

al Application no. 274 of 1992.

16; Orlgin
/o shri R.N. Rawat, R/o 83 Chhatra-

meepak.Babu Rawat, 5

salpura, Lazlitpur (J.Fe) o
... Applicent.

bonener gl NaliageT, Coatrel

. nzor 01 irala b
Railway' b@ﬁbay EL
oo '6_:/-_
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. Chairmen, Railway Service Commission (now known
as Railway Recruitment Board), Boimbay Central,
Bombay.

iil., Divisional Railway Manager, Central Railway,
JhanSi *

ee+ Respondents.

i§. Original Application no. 278 of 1992.

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

e s e App].icant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (‘now known »

as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Raiw ay,
' Jhansi,

++. Respondents§

. Original Application no. 276 of 1992,
Mehesh Chandra Sharma, s/o Shri R.D. Sharma, R/o 241
Outside Datie Gete, Beind Home Guard Trailning Center,
Jhansi.

«e. Applicant.

Versus

i, Union of Indig through 3ereral *™anager, Central
Railway, Bombay VI,

ii, Chairman, Railway Recruitment Board (Priviously
known gs hallway Service Commission), Bombay
Centrai, Bombov.

e s RESpOndEn‘ts.

1%. Origiral applicstion no. 277 of 1992,

R.S. Updheyaya.‘s/o sri H.S. Updhayzya, R/o Railway Qr.
no, G=Block, Agra Cantt.

L a‘:\pplic aD'L.
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Railway , Bombay VT.

ii. GChairman Railway Service Commission {now known
as Railway Recruitment Board) s Bombay‘central,
Bombay .

433, Divisional Rajlway Managel, Central Rallway,
JhanSio . ’

—

e Respondents.

19. Original App lication no. 278 of 1992.

Om Prakash Ral, s/o shri p.P. Rai, R/o (C/0) Bnatriya
Lodge, Manick GChowk, Jhansi.

es Applicant.
Versus

ie Union of India through General Managel, Central
Railway, Bombay VvT.

ij. Chairman, Railway Service Commission (now known

s Railway Recruitment Board), -ombay Central,
-BOmbaY. L.

iii. Divisional Railway Managel, Central Railway,
Jhansi.

e ke gpondents.

20. Original Application pO. 279 of 1992.

Ajai Kumar Upadhayayas s/o sri B.L. UpdhayaYa, R/o 182/1
Bzrubhonde la, Jhansi. ‘

... Applicant.

Versus
i. uni-n of India t hrough General Manager, Central
Railway, Bombay Vi,
ii. Chalrman Railway Serviace s iizion (NOW known
as Railway Recruitnment Board), Bombay central
Bombay.

iii. piviskonal Rahlway ManagerT, central Rallway,
Jhansi.

e Respondents.

o4, Original Applizetion no. 280 of 1992.

bam Swarug Ahirwer, 20 ote . Tanhe, n/o Grem Baral post
s7a Yia £ oncly, oot T !

e
e el

... Appli.ant

22 g\(_g, ...gg/-
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i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission { now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

see Resp Onde nt s’ro

21. Original aApplication no. 281 of 1992,

Mahendra Kumar Tripathi, S/o shri B.D, Tripathi, R/o
305/2, Jhokan Bagh, Jhansi.

«++ Applicant,
Versus

i. Union of India through General Manager, Central »
Railway, Bombay VI,

ii. Chairman, Railway Service Commiesion { now known
as Railway Recruitment Board), Bombay, Central
Bombay. .

iii. Divisional Railway Manager, Central Railway,
Jhansi,

ses It 1 ondents.

23. Original &pplication no. 424 of 1992,

Rajesh Chancra Tripathi, S/o shri a.s. Tripatki, R/o
Kaloo Kywan, Tinwari Road, Banda.

L ) r:{;}p-]icant.
Versus

i, Jnion of India through General Mariager, Central
Railway, Bombay VT.
4

Ny

Service Corrisgioan (now known
CETL oo, iinbay Central,

. L.:Ah.’. '

ii. ~hzirman, Rallwe
<% kel lway Recur
Lombay,

)
o -
1%

iii. Divisional Railway Manager, Central Railway, Jhansi.

+++ BRespondents,

2%. “riginel Applicetion no. cn= ¢ 1992,
ﬁgieiﬁ faTmar Awasthi, 5/ chr 1.3, Aawasthi, R/o0 76
Vosudie | ‘Bar; 3¢ zar, Jhansi.

evs  ApPnilcart.,

'\“-J‘_i 0 en '9/""




N

/"o

: \ﬁrém

4. Union of India thfough General ManageT, Central
Railway, qubqy' vI ' . |
FYE
14i.

24. Original -APPlicﬂ;';ti‘—?n no. 428 ofl992. L:
Jamaluddin K.han, S/pShi N.U. Khan, R/ o Deen Dayal Nagar. -
C/o A.B.M. Building "Materiat, Mandanpura, Sipri Bazaly - .

~ Jhansie ,, - |
” & N ee APplic an‘lf-:. |
i. Union of India through General Manager, Central -
=~ -Railway, Bombay vI. , .
ji. Chairman, Railway Recruitment Board (Previoﬁsly‘
xnonw as Rahlway service Commission), Bombay
Central, Bombay. _
1ii. Divisional Railway Manager, Central Railway,
Jhansi.
eee Respondents-
26, Original Applica‘tion no. 429 of 1992.
vinod Kumar Awasthi, S/o shri R.R. Awasthi, R/ o Mohalla
Hatwara, P.O. Talbehat, Distt. Lalitpur (U.P.)»
' ... Applicant.
h Y ersus
Central

ie Union of India through General Manager,
Railway, Bombay vI.

ii. Chairman,Railway Service Commission ( now known
as Railway Recpuitment Board), Bombay Central

Bou“)ay; ‘ o
1ii. Divisional Railway Manager, Central Railway,
Jahnsi. , _
T} Respondents.

5:&----10/‘-

]

\
hoh—
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2. Origingl Application no. 916 of 1992

tadhukar Deo Pandey, S/o Shri R. Pandey, K/o Fost
Baldeo, Distt., Mathura (U.P.).

.+o Applicant.

versus

i. Union of India through General Manager; Central
Railway, Bombay VT.

ii. Chairman, taliway Reciuitment Bogrd (Previously
known as Railway Service Commission), Bombay
Central, Bombay.

iii, Divisional Railway Manager, Central Railway,
Jhans i .

s Respondents.

2@. Original Application no. 318 of 1992.
Rajendra Kumar Srivatava, S/o Shri V.S. Srivastava, R/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
Jhansi.
«ss Applicant,
Versus

i. Union of India through Genesrel 'znager, Central
Railway, Bombay VT.

ii, Chairman, Railway Recruitment £oard, Bombay, Cen-
tral (previously known as Railway Service
Commission) .

iii., Divisional Railway Manager, Central Railway,
JhanSio

.+»+ HRespondents.

29. Original Application no. 920 cf 1992.

Per Sopal Rai, S/o chri B.T., Kzi, R/o 29 Ramlila Masidan, g
Eaving, Distt. Jhorcol.

L Applican.t:

Ve Bus
i. Union wi India through General Manager, Central
Railway, Bombey VI,
ii. Chairman, #3llaszv Fecrultment Board {Praviously
“rnov@ as Railwzy Service Commission), Bombay
C:ntral

«.. Applicent.

%{k cesoall/e
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iii. Divisional Railway Manager, Central Rallway,
Jhansi.

... Respondents.

20. Original Application no. 922 of 1992

Pankaj Kumar Gupta, s/o shri s.8. singhal, R/o Rly.
-Qr. No. MB 178-4, Station Road, Agra Cantt.

s e Applican‘t’..

versus

i, union of India through General Manager, Central
Railway, Bombay VI.

1i. Chairman, Rallway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

e jii, Divisional Railway Manager, Central Railway,
' Jhansi.

... Respondents.

3¢, Original Application no. 923 of 1992

pradeep Kumar, S/o Shri P. Narayanm, R/o house no. 479
near Bihari Ji Ka Temple, Babina, Jhansi.

oo mp licant .
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Centralo

iii. Divisional Railway Manager, Central Railway,
Jhansi.

s e Respondents.

32 Original Application no. 924 of 1992

Madhuwala Khare, w/o shri R.K. Srivastava, R/ o House no.
243/8, Nainagarh, Nagar, Jhansi.

Applicant.
Versus '
i Upien of India throuzh Cerercl Menacer, Central
2iiwav, 5oabav Vi
R --lo¢l2/"'

Yy




/1 12 /]

ii. Ghairman, Railway Recruitment Board {Previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Rallway,
Jhansi,

.- Respondentis.

3Z. Original Application no. 1072 of 1992

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

se e AppliCant.
Versus

i. Union of India through Gereral Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

++« Respondents.

Sl Original Application no. 1073 of 1392.

Tagdish Prasad Tewari, S/o Shri Baij Nath Tiwari, R/o
villaze Sunrahi, Post Tindwari, Distt. Banda.

ees. Applicant.
Versus

i Jnion of India through General Manager, Central
Railay, Bombay VI.

ii. Chairman, Railway Rec:Lﬂtnnnt,Board5 %previously

known as Raillwzy Service Commlssidn B ERY
Central

iii. Divisional Railway Manager, Centrsl nci.v<y,
JhanSlo

ese HResponuenis,
K, Orizinal Application no. 1074 of 12902

o szt Swarup Sharma, 3/0 S$hri U.S. Sharma, &, o 7.,
pend [war, Gokul, Matnura. (U.F.)

\ \‘-.\. « 3 & ;.-j,/“'
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@
Vversus
i. Union of Indiz +hrough General Manager, Central
Railway, Bombay VT.
jj. Chairman, Railway Recruitment Board (previously |
known as Railway service Gommission), Bombay
Centralo )
iii. Divisipnal,Railiay ManageT, Central Railway, !
Jhansi.
ove Respondsnts.
36. Original Application no. 1075 of 1992.
Mohd. Aslam Khan, Sfo shri Mohd » Yusuf Khan, R/o 114,
Mewat ipura, Jhansi.
... Applicant.
~ versus
i. Union of India through General Managel, Central
Railway, Bombay VI.
ji., The Secretary, Railway Recruitment Board (previo-
usly known as Railway gervice Commission), Bombay
Central.
iii, Divisionsl Railway ManagerT, central Rallvay,
Jhansi.
voo Respondents.
3f. Original Application no. 1076 of 19%2.
Bharst Bhushan, S/© shri Keshav Djs, R/o Poonch, Moth,
Distt. Jnansi.
... Applicant.
Veris
X i. Union of India through General Manager, Central

Railway, Bombay VT.

11, Chalrman, Rallway Recruitment Board (previously

known as Railway Service Gommission), Bombay

~z-tral.

133, Divigiensl Railway Menagerl, Centrol Railway,

vee RESpONRCENTS.
33, original Application no. 1577 of 19EZ.

Ashok bumer Verne, /o Shri REes- varme, R/ 183, Vot
i
. :\\ ApD licant.
- \‘ ’ .-cl-;v.".a',""’
=

- -
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Versus

i. - Union of India through General Manager, Central !
Railway, Bombay VT. :

ii« Chairmen, Railway Recruitment Board (previously
known as Railway Service Commicsion), Bombay
Central.

iii. Divisional Railway Manager, Central Rai lway,
Jhansli N

+s: Resnondents.

3. Original Application no. 1078 of 1992

Shakil Ahmad Hasmi, S/0 Shri w.A. Hasmi, R/o Devganpura,
Post Panwari, Distt. Hamirpur. (U.P.).

e+« Applicant.
Versus

i, Union o1 India through General Manager, Central =
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known &s Railway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Central Railw ay,
Jhansi,

ses Respondenfs.

4p. Original Application nc. 1081 of 1992,
Vi‘ay Kumer Dwivedi, S/o shri C.S. Dwivedi, R/o Village
Tekali (Hastam) P.O. Hastam, Via Khurhand Station,
Dictt, Banda.

«ev Applicant

Versus

i, Union of India through Gereral Manager, Central
Railway, Bombay VT. x

ii. Chairman Railway Recruitment EBoard (previcusly
known as Railway Service Commission), bombay
Central,

1ii, Divisional Railway Manager, Centrgal Railway, Jhansi.

s e . Re Sl{OT.dE r‘gts .

7 Uricinel Application ma, 1083 of 1932
Kuret Srives® sva, 5/¢ shri AP L. Srivact 2 K/o
LT T Tamg Nttt Tashed,

e T i




e
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.
. Versus .
i. Union of India through General Manager, Bombay V.
iji. Chairman, Rallway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.
i3i. Divisional Railway Manager, Central Railway, Jhansi.
| _ -v... Respondents.
4%2. Oriyinal appiication no. 1390 nf 1092
vinod Kumar R. Shrotiys, s/o shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.
e Applit:ant. i
Versus
i. Union of India through General Manager, Central
» Rai lway, Bombay VT.

ij. Chairman, Railway service Commission{now known as
Railway Becruitment Board), Bombay Central.

j3i, Divisional Railway Managerl, Central Railway, Jhansi.

... Respondents.

42. Original App lication no. 514 of 1993.

Ajit Kumer Srivastava. s/@ shri K.B.L. srivastava, R/©
902 Kalyani, D Civil Lines, Jnnao.

s e Applican‘t.
Vversus

i. union of India through General Manager, Central
Railway, Bombay VI.

ii, Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

jii. Divisicnsl ot lyey ManagerT, central Railway, Jhansi.

... Respondents.

4}. Original Application no. 1060 of 1993.

Anand Kumar Srarma, 5/0 shri B.S. ShaTma, R/o (C/u) Shri
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra.

re * Applf:"?ht.
Versus

i. Uni - »f ireita thT0L4EH Seneral ManagerT, GConns 3t

\ YRR :L{:/—
@zﬁh”




ii.

iii,

4.

Kasilway, Bombay VT.

Chairman, Railway Recruitment Board, Bombay Central
Bombay.

Divisional Railway Manager, Central Railway, Jhansi.

Respondents.

*re =

Original Application no. 1465 of 1993

SHHJIV Kumar Tiwari, S/o shri R,N. Tiwari, R/o Gandhi Nagar

,Q

i
ii,

iii.

46 .

h
U

Nietrict T2 J_a"n

toe Applican't..
Versus

Union of India through General Manager, Central
Railway, Bombay VT.

Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

-
Divisional Railway Manager, Central Railway, Jhansi.

Respondents.

Original Application no. 20 of 1994

Arvind Srivastava, $/o Awadh Behari Lal Srivastava, R/o
307, C.P. Mission Compund, Jhansi.

ii.

iii,

4 .

App licant.

Versus

Union of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

General Msnager, Centrsl Railwsy, Bombay VI. -

Chairman,
Bombay.

Railway Recruitment Board, Bombay Central

Responcdents.

Criginal Applico Zom no. 70 of 1304

Promod Srivastava, $/o Shri S.S. Srivastava, R/o 157,
Chaturyana, Jhansi.

s Applicant.
Versus

Uricn of Ipdis through Seneral Manager, Central
callway, Bormbay VI

mallew B owltrernt

G . rman, Bombay Central,

Bnard,

1

tb

.o -.]’—
L 1
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jii. Divisionel Railway Manager, Central Railway, Jhansi.

Y RespondentSo

ag. Original Application no. 402 of 1994

Lala Ram, S/0 Shri Kashi Ram, R/o 487/3, Near Junior
High School, Nai Basti Jhansi.

vee. &Applicant.

Versus

i. Union of India through Secretary Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VvT.

jii. Chairman, Railway Recruitment Board, Bombay Central
Bombay.

... Respondents.

4. Original Application no. 413 of 1994.

Mahendra Kumar Agnihotri, g/o Shri Bhogi Ram Agnihotri, R/ o
422, Station Road, Lalitpur.

... Applicant.
Versus

i. Unjon of India through secetory, Railway Board, .-
vinistry of Raiways, New De lhi.

ii., General Manager, Central Railway, Bombay VT,

jii. Chairman, Railway Recruitment Board, Bombay central,
Bombay.

... Respondents.

5D Original Application no. 488 of 1994.

guril Kum v Bhatnagar, s/o shri K.BE. BhatnageT, R/o near
X.E. Colony, Civil Lines, Lalitpur.
‘s @ -Applicant
COUDSEI for the applj_(;an-t, Shri RoKe Nié'am. . RN
Versus

i. Unior of India through secretarv, Railway Board,
Ministry of Railways, lew Deihi.

id. General Manager, Centrel Bailwey, 3amzay Vi

LI )
[Wh

©. Chairman, Raliway Recrvitpent [ oad, 3000y ~sotTeld,

ool
D Jreie iy e

GCounsel for the Responderts shri A.V. 3rivastava.




ot. Original Applicstion no. 141 of 1988

k.. Indra Singh, D/o Late Shri Chandan Singh, R/o 536,
Nangk Ganj, Sipri Bazar, Jhansi,

ess  ApPp licant,
Counsel for the applicant. ShriAlck Dava

Versus

ii. Railway Serivce Commission, Bombay.

+++ Respondents.

Counsel for the Respondents. Shri H.p. CGhakorvorty
Shri VOK. Goelo

ORDE R (Reserved)

JUSTICE B,C, SAKSENA,V,C,

These 50 O,As invelve almost identical questions of

fact and law, They are, therefore being decided by a common
order:,

2. Tﬁe brief facts are that dn the Employment Notice No%
/80/81 was issued by the Railway Recruitment Board Bombay',
This Board was previouslv known as Railway Service Commissien:

avenast WL

In the said Employment Notice various non-t@chincal categories, |

|
i

calegory Noi 25 had been indicated for the post of Prebationary |
Asstt, Station Masters. The applicants state that they has

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called te appear at the

- written test neld on 21,6,1881. They were also showm as
successful at the written test and were called to appear at

an interview kezsk held on 31,3.1982 at Bhopal or other

tertreg, Dl T Tl B R e IS U S S

[
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!
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‘indicating tht some investigatiens are in process and afier

$s 19 ot

they were asked to attend the psychelegical test held in the

office of the Respondent No.2 at Q'aurchgatc, Bombay on 1245 .82.
The further case &f the applicants that thereafter » notice
was displayed at the nolice board of the Respondent Noi2

I

completion of the investigatiens the results will be declared x
and the appeintment orders will be issued for which equal
numberm of posts were being reserved. The applicantg stated
that W he made representation en on 11.11.88 which get ne
response;

Gerese

3. In the meantime it appears that the candidates
filed OAs Under Section 19 of the A.T, Act before the Bombay

Bench and the said O.As were decided by an erder dated 14,2191
The applicants have also made reference to decision by this

Bench of the Tribunal viz; (1) OV.AV. No', 936 of 1987
smt, Raj Kumari Sharma Vsi Union of India decided on 15.%.91

(11) O.A. No, 318 of 1989 Rajesh Kumar Shivhare and Ors Vsi,

Union of India decided on 30,94%1991%

4, The applicants further ‘case is that after the

said judgments the applicants approached the off ice of the
Raspondent not2 to bestow the same benefits arising out of
the said judgnents to the applicants but he was told that

he should also bring such a direction from the Tribunal. The
applicant further contend that no inquiry had been conducted
in the matter z2nd a2t any rate the applicants have not been
allowed to participate in the process of inquiry. Their

further case is that am iR the entire examination has not beer

cancalled rg the & cinten”™ »r 0TS 7 ve been lssved ind 3
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circular has alse been issued on the same subject on 51,90,
a, The Respondent nei,2 has filed a written statment in

almost all the O.Asi Therein the plea’the O.As being barred by

linitatien as previded iR Sectie 21 ef the A.T.Act has been
raised, Ii has been stated that as far as the applicants are
ceoncevnad. the final selectien of Rkkks Catagory Ne&t 28 ==
finalised during December 1986 and the name of the applicants
do noet find place in the final panel issued, as they had

not secured adequate marks to qualify, The O.As were filed

in the year 1992, A further plea taken in the counter aff ide~
vit is that the cause of action on the basis of which the O.As
are being filed sannot be said to bave eccurred within tho‘

territeorial jurisdiction of this 'l'ribmal-. The Employment
Notice was 1§smd by the Respondent Ne.2, the office of which
is at Bombay. The further plea taken is that the place of
stay of the applicant would net determineg the jurisdictien

to file the O,A. It has also been pleaded that the orders
issued by the CAT Bombay Bench er Allahabad Bench does not
afford a fresh casuse of action and the O.,As sre barred by
time, It has been pleaded by the respondent no.2 that the
said circular has no connection with the present petition,

It wes meant for fixation of seniority of selected candida‘es
én sinse tne getitioner *as not qualified for finsl selection
he has no claim for appointment, No rejoinder affidavit
appears to have been filed in any of the O;As.

O, we have heard the learned counsel for the
perilices, :
o\ét&e . )
T e e may first xai?\lﬂthe prelimin: ry oujectizns with
5 |
P e LG U e rat@inability of thic Sogoon i 1
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of want of territorim]l jurisdictient Admittedly, the
Employment Notice was issued by the Rajlway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay. The applicants have
sought the relief of a writ of mandamus to be issued to ;tho
iespondonts to issue the appointment order in favour ¢f the

applicant within a time bound pariod in consonance with the

Judgment of this Tribunal in O.A. No!‘. 318 of 1989 dated

Leeale
30.9.19914 since the respondent nel2 is moutsido territo-

rial jusiddictien of the Tribunal evidently such a directien
cannot be issued to the respondent noQ,. The provisions
of Art, 226(of) the Constitution of Indias will not goven the
sitgatien;, %:1: territorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,#A Section 19 (1)
of A.T. Act provides that:
* subject to the other provisions of ti.is

Act, a person aggrieved by any order

pertaining to any matter within the

jurisdiction of the Tribunal may make

an epplication to the Tribunal for the

redressal of his grievence.”
Thus for the purposes of maintginability of the 0.A, the
sine quopnon is that e it seel redreces! cgeinst any order

kak pertaining t¢ any matter within the jurisdiction of this
Tribunal,kvidently since the Railwsy Recruitment Board

Bombay, respondent :;ao*2 was cemretent tc declare the result
and it being LﬁakﬂAoutside the territoriel jurisdiction of

thee Benmh of th‘; Iribunal the applicants cannot seek
% p

15’\?\#’
redressal of %»-353 gr*evance &h»g;: of ret beirg civen eny
‘?5
& pointiner (reer by respencen? na.l . In ¢xfrcise of
~under Sud 322, i
powers coenferred wisg/(1) of Scetion 18 A,T. £ct the Contral

\
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Govt. has issuwed a notification laying down the Jurisdictien .

of the various Benches of the Tribunal, 1In respect of the

Allahabad Bench wi,e.f4 1L11485 the territorial Jurisdiction
kas indicated in the notif icatien dated 1! 19488 which ws

published in the Gazette of India Extraorgiinery dated lk9'.88
at Pgu 1 13 ® State of U.P (excluding 12 districts mentioned

under sl, nNes4 under the jurisdictien ef the Lucknow Bench
w.e i, 15.1.91). The final list has also been shown to have

been published by the respondent no.2 at Bembay', Thus we

are satisfied that for want ef territoerial Jurisdiction this
Bench of the Tribuna] cannot take cognizance of these O.Asi
8, We may now proceed to consider the plea of the

O.A being barred by limitation which has been rajised on behalf
of the respondent no.2. The selection was made in 1982 and

when certain discrepencies was found inquiries were held and
on completition of the inquiry the final selection Iist v.:-
issued in December 1986, The O.As have been filed in 1996,

Clearly the O.As are barred by limitation es provided under
section 21 of the A.T, Act, The learned counsel for the
applicant submjitted that similar matters were taken w fer
consideration by the Bombay Bench of the Iribunal as also by

this Bench of the Tribunal and the decision £, this Bench of

+ . . - .
tre ribunal in the efcresaid QAs were y:vsered in Stplember

1991 while the decision by the Bombay Bench of the Tribumal
waes rendered en 14.2.9i,

G It 1s fairly well settled that a decision of @

court or Tribunal does not afford - fresh cause of action',
e N
Trx question of law which came t¢ be deciced conicd very well
: v
oA -
- S ‘Fl\i‘—-ﬂ N oty }-;plit‘;ar\t witrdn Tt _r,n‘,‘.‘j(’sd ot 1imita~-
gy ., = B - v e —'E- R 1Y 3 ;"
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the decision by the ;ribunal 4n other case diitﬁ:rt—affordé>¢1
fresh cause of actiont, The case law on the gquestien has been

considered by the Madras Bench of the Tribunal in a case

reperted in 1994 (28) ATC 810 A.I.P.E,U Class III Vst lnion of
India and Ors, w; are in respectful agreement with the view
taken in the said ,._d'ocisiom. We, therefore hold thst the O.As

are barred by limitationk

10e We may how proceed o analyse certain decisions

eited at the bar. The Bombay Bench of the Tribun2) vide its

judgnent dated 14,2.92 had observed that most of the applicants

were not declared selected because they have obtained less
than 150 marks The Bench in its decision rendered on 14,291
marRs creve

wes held that the cuty off dwwe arbitrary®x as it laid down

certain qualifying marks in excess of 35% even though
sufficicr: nupber of persons were not going to join the

services emd even those whe had secured less than 130 marks
had tc be appointed to fill the available vacancies which
were advertised./ Eﬁrtain directions were given to the respo-

i)
ndent§kﬁo jdentify the actual number of vacancies in the Emple-

yment Notice No, 2/81-82 and the vacancies in each category

have to be further earmarked, This is for category no.25.,

-

(i1} The respondents shall further find out as to how many
cancidates, who appeared in the said examination,
have Peen selected finally and given appointments
si::iZilothex directions were also given which would not be
relevant for our purposes, Except to note that in compliance
with the directions given in the said order the iHigh Power

Comittee gave its report, Thereafter & contexpt petition was

£:10d ond in the contempt e - fon Bow sy Deasl aroaT Iy crder

cated $,10,93 directing thet a1l those 2uzllcete v Foy

1 i

I




secured 105 or more marks out of 300 shall be deemdd to have

been recommended for Category NoWw25 and the General Managers

af the respective Railways shall take steps to consider

. “ i
whether these applicants can new be granted appeintuments “

in the vacancies which we have indicated , within two menths

frem the date of receipt ef the orderl

1l. The respondents thereafter filed civil appeals nos,
1821=31/1994 and the Hon'dle Supreme Court vide its judgment
delivered on 295971904 set aside the order dated 6410493

passed by the Bombay Bench of the Iribunali It did not find

any arbitrariness in the cut eff marks which were slso adopted
by the High Power Committeef Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading

O.A ;s 280/91. Tr~ 14 O.,As were decided by a common judgment
dated 1.,2,9% an. Lnuev were dismissed on the ground of limi-
tation as also on merits,

12, The l:arned counsel for the respondents hes also
placed for our consideration a decision rendered by the
Jabalpur Bench in 0.,A. 405/88 decided on 642,95, The JEupms

itk
ot
Bench took the view that,the declsions in appeals by the

Hartis~ Surreme Court through its judgnen: da;ed 29 .9‘.94)
Toromoutenr e come to an end and dismissed the O hicloing tied %
the applicantg was not entitled to any reltef;
13, These 0,As have haam to suffer the same fate;, They%'
are bzrred by limitation, not maintainable befere this Bench
int evin on merits ne case for interference is made cut,

)] the Oz are therefore diemlicssd, Mo erces as 1o cosets

EERT I | . N _- T
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